
REG ISTERED 
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CENTRAL ADiIINISTRATIVE TRIBUNAL 
- 	 BANGALORE BENCH 

Commercial Complex(BDA) 
Indiranagar 
Bangalore — 560 038 

Dated: 2JUtfl988 
CONTEMPT OF COT APPLICATI0N NO 	 27 	 I 88 
IN APPLICATION NO. 497/86(T) 

W.P. NO. 

VIV 	applicant Resoonderit 

Shri R.P. Joshi 	 V/s 	-The Secreta r1'ence & 2 Ore 

To 

4. The ScientifiC Adviser to 
1. Shri R.P. Joshi the Rakshs iqantri & Directol' 

Senior Scientific Assistant Gneral Research & Oevelopnnt 
Gas Turbine Research Eetablishment(GTRE) Ministry of Defence 
Suranjandae Road DHQ PD 
C.V. Raman Nagar Post Now Delhi — 110 011 

Bangalore — 560 093 
5. The Director 

 Shri M. Narayanaswamy Gas Turbine Research EstablichnGflt 

Advocate (GTRE) 
844 (Upstairs) Suranjan Das Road 
Vth Block, Rajajinagar Jeevan Bheemanagar Post 
Bangalore — 560 010 Bangalore — 560 075 

 The Secretary 6. Shri M. Vasudeva Rae 
Ministry of Defence central Govt. Stng Counsel 
South Block High Court Building 
New Delhi — 110 011 Bangalore — 560 001 

Subject : SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDFR 
Co 	 24-5-88ntempt of Court 

passed by this Tribunal in the above sai
, 
 application on  

End :. As above 

' cJ_J [lau T 
Y REGISTRMR 

C 	
- 	(JuDIcIAL) 
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CENTRAL ADMINISTRATIVE TRIBUNAL 

BANGALOR E 

DATED THIS THE 24TH DAY OF MAY, 1988 

Hontble 
 Shri Justice K.S. Puttasuarny, ViceChajrman Present. 	 and I Hon'le Shri L.H.A. Rego, Member (A) 

C.C.APPLICATION NO. 27/88 

Shri R.P. Joshi, 
s/o. P.K. Joshi, 
Aged 33 years, 
Senior Scientific Assistant, 
Las Turbine Research Establishment, 
Bangalo re. 

(Shri M. Narayanaswamy, Advocate) 

V. 

1 • 	The Secretary, 
M/o Defence, 
Soutn Block, 
New Delrj. 

The Scientific Advoser to 
the Raksha Mantri, 
South Block, 
New Delhi. 

.... 	Applicant. 

The Director, 
Las Turbine Research Establishment, 
Suranjan Das Road, 
Jeevan Bheemanagar Post, 
Bangalore. 	 ...• 	Respondents. 

(Shri M. Vasudeva Rao, U...A.S L 	
) 

This application having come up for hearing to-day, 

\' Xi e'-Chairrnan made the following: 

ORDER 

is a petition made under Section 17 of the Admini— c 	 I 
strati 	Tribunals Act, 1985 (the AT Act) and Contempt of "' 	-"--- --•-, c' 

Act, 1971 (the CC Act). 

2. 	Prior to 13.8.1984 the petitioner was working as Senior 

Scientific Assistant (SSA) in the Office of the Gas Turbine 

Research Establishment, 8anjalore (ITRE). On 17th and 18th 

Aust 1984 the Director General, Defence Research and 
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S 
Developrnnt Organisation (OG DRDO) promoted several officials 

of the GIRE and other Defence establishments as Junior 

Scientific Officers (JSOs) however superseding the applicant. 

On his said supersession, he petitioner approached the High 

Court of Karnataka in Writ Petition No. 8304/85 which was 

transferred to this Tribunal under the AT Act and was regist-

ered as P.No. 497/86(T). On 17.3.1987 a Division Bencn of 

this Tribunal consisting of Hon' ble Shri P. Srinivasan, Member 

(A) and Hon' ble Oh. Ramakrishna Rao, Member (J) disposed of the 

same with these directions: 

"In the circumstances, we allow this 

application and direct the respon-

dents 1 to 3 to re—do the process 

of oromotion completed in August 

1984, in accordance with the Rule 

of subject—wise promotion, as ex-

peditiously as possible. The 

order of effecting Dromotion on the 

basis of the recommendation of the 

DPO which met on the 17th and 13th 

August 1984 appearing at Annexures 

'S' and 'U' are quashed. However, 

till the fresh process of promotion 

in accordance with the Rule of 

subject—wise promotion is completed, 

persons already been promoted as 

3SO5 need not be disturbed." 

petitioner complains that these directions have not been 

wilfully implemented by the Respondents so far and therefore 

they are liable to be proceeded with under the CC Act. 

3. 	In their reply, the respondents have asserted that the 

judgment of this Tribunal had been rendered ineffective by 

the Defence Research and Development Organisation, Junior 
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Scientific Officers Recruitment (Amendment) Rules, 1988 

(Amended rules) and, therefore, the question of imple—

menting the directions issued in favour of the applicant 

does not arise. 

4, 	Shri N. Narayanaswarny, learned Counsel for the 

Jet.Ltioner cqntends that the respondents had wilfully 

disobeyed the order made in favour of his client on 

17.3.1997 whicn had become ILnal and, therefore, they are 

liable to be proceeded wLth under the CC Act. 

S. 	Shri M. Vasudeva Rao, learned Additional Standing 

Counsel aoearing for the respondents contends tnat the 

'Amended Rules had rendered the judgment of this Tribunal 

n favour of the apolicant ineffective and therefore the 

question of implementing the same does not arise. 

6. 	The claim of the applicant for promotion to the 

post of JSO was founded on the Defence Science Service 

Rules 1967 (1967 Rules) and their continuance on the 

Statute book on 17 and 18th August 1984 on which day the 

- 	DG. DRDO made promotions however superseding the petitioner 

'In\rejecting the claim of the applicant, the Respondents 

eled on letter No, 88608/VIII/Pers/RO-21(a) dated 

12047.1979 of the DG DRDO. On this, this Tribunal hold—
\;"  

&JG ng that the 1967 rules had not been abrogated and were 

on the statute book as on 17th and 13th August, 1984 and 

that promotion of officers should be regulated in confor—

mity with those rules, directed the Respondents to redo 

the earlier promotioon that basis. 
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7. 	The amended rules made by the President in 

exercise of the powers conterred on him by the 

proviso to Article 309 of the Constitution on which 

the Respondents rly to claimthat the order of the 

Tribunal has been rendered inetfective reads thus:- 

"(To BE PUBLISHED IN PART It, SECTION 4 OF 
THE GAZETTE OF INDIA) 

NOT IFICATION 

New Delhi, the 14th March, 1933 

S.R.O. 3-E.-- In exercise of the powers conferred 
by the proviso to article 309 of the Consti-
tution, the President hereby makes the following 
rules further to amend the Defence Research and 
Development Oranisation (Junior Scientific 
Officer) Recruitment Rules, 1980, namely:- 

(1) These rules may be called Defence 
Researci and Development Organisation 
(Junior Scientific Officer) Recruit-
ment (Amendment) Rules, 1988. 

(2) They shall be deemed to have come 
into force on the 9th of March 1980. 

In rule 1 1  of the Defence Research and 
Development Organisation (Junior Scientific Officer) 
Recruitment Rules, 1980, after sub-rule (2), the 
following sub-rule shall be inserted, namely:- 

/ S•01 /fr 

Y 2 
C 

Z 

\ 	 - ____-J . 	•11 
' 

No..0744/'87/RD/Pers-1 /1020/D(R&D 

Note:- The principal rules were published in the 
Gazette of India, Part II, Section 4 dated 
the 8th March 1990 vide Government Notifi-
cation, Ministry of Defence SRO 81 dated 
the 23id February 1980 and was subsequently 
amended by - 

11(3) The Defence Science Service Rules, 
1967 shall, in so fat' as they relate 
to the pbsts to which these rules are 
applicable, cease to be in force." 

Sd/-(Durga Dass) 
Under Secretary 
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Government Notification, SRO 35 
dated the 11th February 1981, 
publisied in the Gazettee of 
India, Part II, Section 4 dated 
the 21st February, 1981. 

Government Notification, SRO 166 
dated the 17th June, 1985 publi-
shed in the Gazettee of India, 
Part II, Section 4 dated the 
20th July, 1985. 

EXPLANARATORY MENDRANDUfi TO SRL 	DATED 	1988 

Prior to trio promulation of Defence Research and 
Development Organisation (Junior Scientific 
Officer) Recruitment Rules 1930, the posts of 
Junior Scientific Officer Uroup—B, Gazetted) of 
Defence Research and Development Organisation were 
overned by Defence Science Service Rules, 1967. 

By an inadvertent error it was not mentioned in the 
Defence Researcii and Development Organisation 
(Junior Scientific Officer) Recruitment Rules, 1980, 
that these rules were promulated in supersession of 
Defence Science Service Rules, 1967. Hence, to 
rectify the mistake, amendment is beinj made with 
effect from the date of publication of Defence 
Research Development Organisation (Junior Scientific 
Officer) Recruitment Rules, 1980. 

Sd.!— '(Durga Dass) 
Under Secretary to the Government 

of India 

ibe.ter this claim of the respondents is well—founded or not 

is'\ço free from doubt. At any rate the respondents boniL fide 

. ikee that to be the position. When that is so, the proper 

N. 	 ?oure for us is to drop these proceedingsreserving liberty 
B'JG / 

tè the petitioner to challenge the Amended Rules in separate 

proceedin9s and then seek for tue implementation of the order 

of this Tribunal. On this vieu,we decline to deal with the 

submissions made by Shri Narayanaswamy on the validity of the 

Amended Rules. 
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8. 	On the foregoing discussion we hold that these 

contempt of court proceedins are liable to be dropped. 

We, therefore, drop these conternDt of court proceedings 

reserving liberty to the petitioner to chal1enje the 

Amended Rules in separate legal proceedins and then seek 

for the implementation of the order of this Tribunal. But 

in trie circumstances of the case, we direct the parties to 

bear their own costs. 

c(T I 

VICE—CHAIR11AN 

TRUE COP' 

u t  
1(ISTRAR 

CENTBALADMI,,41STRATiVE TRUN1 	
-J 

BANGALORE  
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1'  
The dciitional Registrar, 
Sujr.ee Court of India. 

To 
/e egistrar 

z

CentráiAdminitrat1ve Tr.buna1, 
B.D.A.Complex, Indira Nagar, 
Bangalore- 560 038, 

PETITION FOR SCIAL IAVE TO APPEAL (CIVIL)NO,1081O OF 1988 

Petition under Article 16 of the Constitution of India for 
Siecial Levc to A;peai to the Supreiuie Couxt from the 
*c Order dated. - 	245 .88 	 of ,   
Karnataka' Adrninitrtive Tribunal, at Bangaiore in Zx&. 
C.C.Application No.27/88. 	 ) 

Shri R.P.johi 	 •, .Petitioner 

Vs. 
Union of India & Ors. 

. . .Respondent s 

Sir, 
I aTfl to inforn you that the petition above —mentioned 

for Special Leave to Appeal to this Court as fied on.behalf 
v 	of the Petitioner above—ned from the VXXMMKZX= Order 

of the High Court noted above and that the annc was/oc 
Irini 	o &jlthdratTh. 

this Court on the 26th 	day of 	October,  

1988 

D.No.3869/88/ec—IV—A O1'' l.d,JiV  

SUFRE1"L COT]1T OF INDIA 
NEW DELHI. 

Dated 28th October, 1968 

Yours faithfully, 

fl.ogistrar 
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CENTRAL ADI9INISTRATIVE TRIBUNAL 
BANGALORE. BENCH 

Commercial Complex(BDA) 
Indirenagar 
Bangalore - 560 038 

Dated, 13 APR1988 

REVIW APPLICATION P405. 	1.1 to,27Z88  
IN APPLICATION NOS. 449 to 452 & 577 to 592/87f 

Applicants 	 Respondents 

Indian National NGOs Aesoiation 	V/s 	The Secretary, N/c Defence & 11 Ore 
of Army Electronics Inspection 
& 16 Ore 

To 

1, Shri K. Remanujam 
chairman 
Indian National NGOs Association 
of Army Electronics Inspection 
C/c Controllerate of Inspection 
Electronics (CIL) 
C Nagar P.O. 
Bangalore - 560 006 

2, Shri A.N. Nazumdar 
Foreman 
Controllerate of Inspection 
Electronics (clij 
C Nagar P.O. 

Bangalore - 560 006 

Shri H. Prahaledarao 
Foreman 
Controllerate of Inspection 
Power Systems (cIP) 
3C Nagar P.O. 
Bangalore - 560 006 

Shri N.A. Hardikar 
Foreman 
Controllerate of-Inspection 
Radar (CIR) 
3C Nagar P.O. 
Bangalore - 560 006 

Shri S. Srinivaean 
Foreman 
Inspectorete of Electronics 

Banglore - 560 006 

Shri S. Badrinath 
Aest. Foreman 
Controllerate of Inspection 
Electronics (CIL) 
3C Nagar P.O. 
Bangalore - 560 006 

ShriR. Kiehr,amurthy 
Pest. Foreman 
Controllerate of Inspection 
Electronics (CIL) 
C r48g8r P.O. 
Bangalore - 560 006 

8, Shri K. Plarealjnhamurthy 
Past. Foreman 
Controllerate of IflBpBCtiOfl 
Electronics (CIL) 
X Nagar P.O. 
Bangalore - 560 006 

Shri H.B. Ramanujam 
Past. Foreman 
Inapectorate of Electronics 
ZJC Nagar 
Bangalore - 560 006 

Shri N. Selvarsi 
Asat. Foreman 
Controllerate of Inspection 
Power Systems (cIP) 
3C Nagar 
Bangalore - 560 006 

I r 



11. Shri Anandathirtha 15. 	Shri 1.5. Ramachandra Rae 

Aset. Foreman •• 	Foremen 
Controllerate of Inspection 

Controllerate of InapGction Electronics (CIL) 
Electronics (cIL) 3C Nagar 3C Nagar PC Bangalore - 560 006 
Bangalore - 560 006 

Rac 
12. Shri J.K. Raghunathan 16. 	Shri J.V. Chadrashekera 

Aest. Foreman 
Foreman 
Controllerate of Inspection 

Inpectorate of Electronics Electronics (CXL) 

Bangalore - 560 006 - 
)C Nagar 
Bangalore - 560 006 

13, Shri C. Sadeshivappa M. Shri K. Nanjundappa  
Asat. Foreman Foreman  Inspectorate of Electronics f Controllerate o 	Inspection  
)C Nagar Power Systems (C!IP)  
Bangalore - 560 006 B Z3C Nagar 

Bangalore - 560 006 
14. Shri D.C. Gupta 

Aset. Foreman 
Controllerate of Inspection 
Electronics (CXL) 
3C Nagar 
Bangalore - 560 006 I  

Subject $ SENDING COPIES OF ORDER PASSED BY THE BENCH 

Please find enclosed herewith the copy of ORDER' passed by this Tribunal 

in the above said applications on 	22-3-88. 

9ncl : As above 

IDtPUTY R E G ISTRAR 
(3uoIcIAIL) 



CENTRAL ADMINISTRATIVE TRIBUNAL 

8ANGALORE 

DATED THIS THE 22ND DAY OF MARCH 9 1988 

,Hon'ble Shri Justice K.S. Puttasuamy, Vice—Chairman 
Present: and 

Han' ble Shri 	L.H.A. Rego, member. (A) 

REVIEW APPLICATION NOS. 11 	TO 27/1988 

 Indian National NGOs Association 
of Army Electrani.Inspection 
C/o 	tIL, 	8analore'6,. 

... Applicant in 
R.P. 	No.11/88 

 A.N. Mazumdar, Foreman ... Applicant in 
CIL, JC Nagar, Bangalore. R.A. 	No.12/88 

 H. Prahaladarao, Foreman ... Applicant in 
CIP, 	JC Nagar,. Bangalore. R.A. 	No.13/88 

 M.A. 	Hardikar, Foreman, .. Applicant in 
CIR, JC Nagar, Bangalore. R.A. 	No. 14/88 

 S. 	Srinivasan, 	Foreman, 
Inspectorate of Electronics, ... Applicant in 
JC Nagar, Bangalore. R.A. 	No.15/88 

 S. 	Badrinath, 	Asst. 	Foreman, ... Applicant in 
CIL, JC Nagar, Bangalore. R.A. 	No.16/88 

 R. 	Krishnamurthy, Asst. Foreman, ... Applicant in 
CIL., 	JC Nagar, 	Bangalore. R.A. 	No.17/88 

 K. Narasimhamurthy, 	Asst. 	Foreman, 	... Applicant in 
CIL, JC Nagar, Bangalore. .. R.A. 	No.18/88 

9, HG Ramanujam, Asst. 	Foreman, 
Inspectorate of 	Electronics, ... Applicant in 
JC Nagar, Bangalore. R.A. 	No.19/88. 

13 M. Selvaraj, Asst. 	Foreman, ... Applicant in 
CC CIP, JC Nagar, Bangalore. R.A. N0.20/88 

- 
-.'- 	ill Anandathirtha, Asst. 	Foreman, .... Applicant in 

CIL, 	JC Nagar, 'Bangalore. R.A. 	No.21/SB 
q 	 A 

J.K. Raghunathan, 'Asst. Foreman, ... Applicant in 
I of L, JC Nagar, 	Bangalore. R.A. No.22/88 

 6. 	Sadashivappa, 	Asst. 	Foreman, ... Applicant in 
I of L, JC Nagar, Bangalore. R.A. No.23/88 

 V.C. Gupta,:Assistan 	Foreman, ,•, Applicant in 
CIL, JC Nagar, Bangalore. R.A. 	No.24/88 

 1.5. Ramadhandra Rao, Foreman, 1• Applicant in 
CIL, JC Nagar, Bangalore. R.A. 	No.25/GB 
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J.V. Chandrashekara Rao, Foreman, 
GIL, JC Nagar, Bangalore. 

K. Nanjundappa, Foreman 
CIP, JC Nagar, Bangalore. 

V. 

1 • 	Union of India, represented b. y 
the Secretary, Ministry of 
Defence, New Delhi. 

 The Director 6enaral of Inspection 
Department of Defence Production, 
M/o Defence (DCI), Room No.234, 
South Blok, DHPO New Delhi. 

 The Controller, 
GIL, 	JC Nagar PU, 
Bangalore. 

 PT Ceo Verghese, 	Foreman, 
CIR, 	JC Nagar, 	Bangalore. 

S. T.V. 	ienugooala 	Iyer, 	Foreman 
CIP, 	JC Nagar, Bangalore. 

 N.A. Ramaprasad Narayan, Foreman 
GIL, 	JC Nagar, Bangalore. 

 S. Rajaratnarn, 	Asst. 	Foreman, 
I of L. R.K. 	Purarn 	PU. 
Secunderabad. 

licant in 
R$. No.26/B8 

Applicant in 
R.A. No.27/88 

B. 

 

 

Y.S. Jagannatharao, Asst. Foreman, 
CIR, JC Nagar, Bangalore. 

N. Paul Panthan, Asst. Foreman, 
CIS, Secunderabad. 	- 

L. Upendranath Goud, Asst. Foreman, 
CIS, Secunderabad. 

S.C. Patel, Asst. Foreman, 
I of L, C/o. CCI, Jabalpur. 

T. Somashekara, Foreman, 
GIL, JC Nagar, Bangalore. 	 Common Respondents. 

These applicatiOns having come up for hearing to—day, 

e—Chairman made the followin : 

ORDER 

g 
G 

In these applications made under Sjection 22(3)(f) 

of the Administrative Tribunals Act, 19!85  ('the Act') 

the applicants have sought for a revieuA of our order 

dated 21.1.1983 dismissing their A.Nos. 449 to 452 and 

577 to 592 of 1987. 
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Shri K. Ramanujam, Chairman of the Indian National 

NGOs Association, Army Electronics Inspection, Bangalore, 

who is, representing the applicants as before submits that 

the applicants had withdrawn their earlier applications 

under a bonafide mistake and that they are unable to 

approach the Hen' ble Supr'eme Court under Article 32 of 

the çonstitution.and on those grounds we must review our 

earlier order, restbree applications to their original 

- 	 fle and determine them on merits. 

We dismissed A.Nos. 449 to 452 and 577 to 592 of 

19B7 on, the ground that the applicants themselves sought 

our permission to uithdrau.them with liberty reserved to 

approach the Supreme Court. 

We will even assume that everyone of the grounds 

stated by Shri Ramanujam are correct. Even then also, 

all of them will not constitute a mistake or an error 

apparent on the face of the record or a case of discovery 

of a new and important matter or evidence that was not 

uithin theknowledge of the applicants to justify a review 

o our order under order .47 R.1 of the Code of Civil 

e 

o 	

dur applicable for a review under Section 22 (3) (f) 
(t  

(-• 	fhe Act. We find no grounds to review our earlier order. 

SR :  rJ copy 
On the foregoing discussion, we hold that these 

review applications are liable to be rejected 	We, there- 

fore, reject these applications at the admission stage, 

DEPUTY REG1s?RA 1J?M. 
notices to the respondents.

dw  

	 - 
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